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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.  879 OF 2022 

IN THE MATTER OF: 

GAURI MAULEKHI …APPLICANT 

VERSUS 

UNION OF INDIA & ORS. …RESPONDENTS 

SHORT REPLY ON BEHALF OF THE ORIGINAL APPLICANT TO THE 

ADDITIONAL AFFIDAVIT DATED 26.11.2024 FILED BY 

RESPONDENT NO. 4. 

1. The Original Applicant has approached this Hon’ble Tribunal vide the

above-captioned Original Application seeking the inclusion of

slaughterhouses and meat, poultry and fish processing units in India,

within the ambit of the Environmental Impact Assessment Notification,

2006 [EIA Notification] and subjecting them to the process of granting

an Environmental Clearance [EC] before starting operations, as they

are highly polluting projects/ activities and have been classified as a

red category industry. The contents of the Original Application and

subsequent pleadings by the Applicant may be read as part of this

Reply and are not being repeated herein for the sake of brevity.

2. The contents of the Additional Affidavit filed by the Respondent No. 4

i.e. All India Buffalo & Sheep Meat Exporters Association, to the extent

they are inconsistent with the submissions hereinafter made in this

Reply, are incorrect and are denied. The pleadings as stated in the

Original Application, Additional Affidavit on behalf of the Applicant

dated 02.05.2023, Reply by the Applicant dated 30.03.2024, Rejoinder

by the Applicant dated 06.11.2024, in which majority of the
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submissions by Respondent No. 4 have been addressed, are reiterated 

and reaffirmed and are not repeated herein for the sake of brevity. 

 

3. That the Applicant seeks to place on record the following additional 

submissions in response to the Additional Affidavit dated 26.11.2024 

by Respondent No. 4. The Applicant further reserves the right to file a 

detailed para-wise reply at a later stage, if the need arises. 

 

4. At the outset, it is stated that on 07.11.2024 when the matter was 

taken up by this Hon’ble Tribunal for arguments, one of the questions 

posed by this Hon’ble Tribunal was concerning presence of experts in 

the field of environment in bodies constituted under other existing 

laws. It is submitted that the Respondent No. 4 has failed to showcase 

presence of such experts in the field of environment in other bodies 

such as Food Authority, Agricultural and Processed Food Products 

Export Development Authority, Animal Welfare Board, Animal 

Husbandry Department etc. It is submitted that while these bodies 

may consists of experts in their respective fields, they do not comprise 

of experts in the field of environment of the qualifications of experts 

present in the Expert Appraisal Committee. [Ref. Pg. 1420-1426] 

 

5. That the Respondent No. 4 has stated in the Additional Affidavit that 

public hearing would not be applicable to slaughterhouses because 

they are set up away from human settlements/habitations and 

residential areas [Pg. 1430]. On the contrary, it is submitted that such 

large slaughterhouses, due to the dense population in the cities, often 

end up in/near residential areas/ human settlements/habitations. 

Deonar Abattoir, example of which has been cited by the Respondent 

No. 4, is also admittedly located in the middle of the residential area in 

Mumbai. The need for public hearing is further highlighted by a study 

titled Environmental and Health Impacts from Slaughter Houses Located 

on the City Outskirts: A Case Study relied upon by the Applicant [Pg. 
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240], which assesses the impact of slaughterhouses in Aligarh on the 

environment and health of residents living in its vicinity. The study 

reveals: 

o Slaughter houses were located in the midst of residential areas 

whether they were inside the city or in the outskirts. The local 

authorities and municipality should properly chalk out plans for 

its proper place i.e. outside the residential areas so they do not 

degrade the environment and harm the health of the residents. 

o Conditions were worst for: 1) residents living in the immediate 

vicinity of the slaughter house and 2) for those living in the 

vicinity of slaughter houses along Mathura bypass road. 

 

Public hearing is therefore quintessential to ensure that 

slaughterhouses are established away from residential 

areas/settlements/human habitation, water bodies, airports, schools 

etc. It is further necessary to ensure availability of road/rail transport 

and of labour and to ensure that there is a forum for people living in 

the vicinity to raise environmental, public health and safety concerns 

arising out of establishment of slaughterhouses. 

 

Purpose of Environmental Impact Assessment [EIA] is to 

comprehensively assess the concerned project qua its 

environmental, social and economic impact. 

 

6. As per Paragraph 6, EIA Notification, all applications seeking prior 

environment clearance must be made in Form I, Appendix I, EIA 

Notification [Form I]. Form I provides a sui generis and comprehensive 

checklist on which detailed information is to be provided by the Project 

proponent. True copy of Form I, Appendix I to the EIA Notification is 

annexed as Annexure No. 1. 
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7. It is submitted that EIA aims to assess the concerned project 

comprehensively vis-à-vis the following aspects on which information 

is sought from the Project Proponent in terms of Form I:- 

a. Construction, operation or decommissioning of the project 

involving actions, which will cause physical changes in the 

locality (topography, land use, changes in water bodies, etc.). 

b. Use of natural resources for construction or operation of the 

project (such as land, water, materials or energy, especially any 

resources which are non-renewable or in short supply). 

c. Use, storage, transport, handling or production of substances or 

materials, which could be harmful to human health or the 

environment or raise concerns about the actual or perceived 

risks to human health. 

d. Production of solid wastes during construction, operation or 

decommissioning. 

e. Release of pollutants or any hazardous, toxic or noxious 

substances to air. 

f. Generation of noise and vibration, and emissions of light and 

heat. 

g. Risks of contamination of land or water from releases of 

pollutants into the ground or into sewers, surface waters, 

groundwater, coastal waters or the sea. 

h. Risk of accidents during construction or operation of the project, 

which could affect human health or the environment. 

i. Environment sensitivity which includes, amongst other things, 

the furnishing of the following details: areas protected under 

international and national legislation; ecologically sensitive 

areas; and areas used by protected, important or sensitive 

species of flora or fauna. 

 

8. The focus of EIA is broad and encompassing of nuanced aspects such 

as provisions for temporary sites used for housing of construction 
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workers, facilities for long term housing of operational workers, new 

road/rail/sea traffic during construction or operation, changes in water 

bodies or the land surface affecting drainage or run off, loss of native 

species or genetic diversity, expected source and competing users of 

water,  use of hazardous material, changing living conditions of affected 

people, vulnerable groups affected by the project, generation of 

noise/light/heat from various sources, risk of accidents amongst many 

other aspects as listed in Form I. Such all-encompassing assessment 

is not carried out/mandated under any other law cited by Respondent 

No. 4.  

 

9. It is reiterated that despite the existence of several legal safeguards to 

regulate a majority of projects/ industries/ activities, the Respondent 

No. 1 had itself notified the EIA Notification with the objective to foresee 

the pollution potential and impose certain restrictions and prohibitions 

on new projects or activities, or on the expansion or modernization of 

existing projects or activities based on their potential environmental 

impacts at an early stage of planning and design, in accordance 

with the objective of the National Environment Policy [NEP] as approved 

by the Union Cabinet on 18th May, 2006. The objective and purpose of 

EIA has been elaborated upon in the EIA Notification, NEP and various 

pronouncements of the Hon’ble Supreme Court is tabulated as 

follows:- 

 

S. 
No. 

Particulars Object of Environment Impact Assessment 

1. EIA Notification 2006 
dated 14.09.2006. 

“Whereas, a draft notification under sub-rule (3) of 
Rule 5 of the Environment (Protection) Rules, 1986 
for imposing certain restrictions and prohibitions 
on new projects or activities, or on the expansion 
or modernization of existing projects or activities 
based on their potential environmental 
impacts as indicated in the Schedule to the 
notification, being undertaken in any part of 
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India1, unless prior environmental clearance 
has been accorded in accordance with the 
objectives of National Environment Policy as 
approved by the Union Cabinet on 18th May, 
2006….” 

2. Annual Report 2006-
2007 issued by the 
Respondent 
No.1/MOEFCC 
 
[Foreword to the EIA 
notification at Pg. 
524; Annual Report 
2006-2007 issued by 
the Respondent No.1 
annexed with the 
Applicant’s Additional 
Affidavit dated 
02.05.2023 at Pg.537; 
Objectives/Principles 
of National 
Environment Policy 
at Pg. 526-529]. 

“The objective of EIA is to foresee and address the 
potential environmental problems at an early 
stage of planning and design. Environmental 
clearances based on EIA study was introduced as 
an administrative measure in 1978-79 and was 
made mandatory for 32 categories of 
developmental projects through EIA 
Notification,1994 under the Environment 
(Protection) Act, 1986. Over the period, certain 
bottle necks, limitations/ constraints were 
observed in smooth implementation of the 
Notification. Ministry had therefore undertaken a 
comprehensive review of the existing 
Environmental Clearance Process for further 
enhancing the quality of the appraisal and to 
reduce time in the decision-making within the 
prescribed statutory period. After holding 
extensive consultations with stakeholders over a 
period of one year, a draft notification on the 
revised environmental clearance process was 
notified on September 15, 2005 inviting objections 
and suggestions from the public within sixty days. 
After due consideration of all the suggestions 
received, the Ministry notified the final Notification 
on September 14, 2006 superseding the EIA 
Notification 1994.” 
 
The EIA Notification also mentions that the grant 
of EC has to be in terms of the objectives and 
principles of the National Environment Policy as 
approved by the Union Cabinet on 18th May, 
2006, primary of which objectives are:- 

o Intra-generational Equity 
o Inter-generational Equity 
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o Integration of Environmental Concerns 
in Economic and Social Development 

o Efficiency in Environmental Resource 
Use 

o Environmental Governance 
o Enhancement of Resources for 

Environmental Conservation 
 
The principles of National Environment Policy 
are:- 

o Human Beings are at the Centre of 
Sustainable Development Concerns 

o Environmental Protection is an Integral 
part of the Development Process 

o The Precautionary Approach 
o Economic Efficiency 
o Polluter Pays. 

3. Hanuman Laxman 
Aroskar v. Union of 
India (2019) 15 SCC 
401 

“The objective of the EIA process is to ensure that 
the environmental and developmental concerns 
are appropriately balanced on the basis of the 
most accurate information available.” … [Para 34] 
“The salient objective which underlies the 2006 
Notification is the protection, preservation and 
continued sustenance of the environment when 
the execution of new projects or the expansion or 
modernisation of existing projects is envisaged. It 
imposes certain restrictions and prohibitions 
based on the potential environmental impact of 
projects unless prior EC has been granted by the 
authority concerned. EC is required before any 
construction work, or preparation of land (except 
for securing the land) is started on the project or 
activity listed in the schedule to the notification…” 
[Para 42] 
“…The 2006 notification embodies the notion that 
the development agenda of the nation must be 
carried out in compliance with norms stipulated for 
the protection of the environment and its 
complexities. It serves as a balance between 
development and protection of the environment: 
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there is no trade-off between the two. The 
protection of the environment is an essential facet 
of development. It cannot be reduced to a technical 
formula. The notification demonstrates an 
increasing awareness of the complexities of the 
environment and the heightened scrutiny required 
to ensure its continued sustenance, for today and 
for generations to come. It embodies a commitment 
to sustainable development. In laying down a 
detailed procedure for the grant of an EC, the 2006 
notification attempts to bridge the perceived gap 
between the environment and development.” [Para 
56] 
True copy of Hanuman Laxman Aroskar v. Union 
of India (2019) 15 SCC 401 is annexed as 
Annexure No. 2. 

4. Tata Housing 
Development Company 
Ltd. V. Aalok Jagga & 
Ors. (2020) 15 SCC 784. 

In M.C. Mehta v. Kamal Nath, (2000) 6 SCC 213, 
the Court evolved polluter pays principle and 
observed: 

“8. Apart from the above statutes and the rules 
made thereunder, Article 48A of the Constitution 
provides that the State shall endeavour to protect 
and improve the environment and to safeguard the 
forests and wildlife of the country. One of the 
fundamental duties of every citizen as set out in 
Article 51A(g) is to protect and improve the natural 
environment, including forests, lakes, rivers and 
wildlife and to have compassion for living 
creatures. These two articles have to be 
considered in the light of Article 21 of the 
Constitution which provides that no person shall 
be deprived of his life and liberty except in 
accordance with the procedure established by 
law. Any disturbance of the basic environment 
elements, namely air, water and soil, which are 
necessary for “life”, would be hazardous to “life” 
within the meaning of Article 21 of the 
Constitution. 
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9. In the matter of enforcement of rights 
under Article 21 of the Constitution, this Court, 
besides enforcing the provisions of the 
Acts referred to above, has also given effect to 
fundamental rights under Articles 14 and 21 of 
the Constitution and has held that if those rights 
are violated by disturbing the environment, it can 
award damages not only for the restoration of the 
ecological balance, but also for the victims who 
have suffered due to that disturbance. In order to 
protect “life”, in order to protect “environment” and 
in order to protect “air, water and soil” from 
pollution, this Court, through its various judgments 
has given effect to the rights available, to the 
citizens and persons alike, under Article 21 of 
the Constitution. The judgment for removal of 
hazardous and obnoxious industries from the 
residential areas, the directions for closure of 
certain hazardous industries, the directions for 
closure of slaughterhouse and its relocation, the 
various directions issued for the protection of the 
Ridge area in Delhi, the directions for setting up 
effluent treatment plants to the industries located 
in Delhi, the directions to tanneries etc., are all 
judgments which seek to protect the environment. 
[Para 34] 
 
True copy of Tata Housing Development Company 
Ltd. V. Aalok Jagga & Ors. (2020) 15 SCC 784 is 
annexed as Annexure No. 3. 

5. Municipal Corporation 
of Greater Mumbai v. 
Ankita Sinha & Others, 
(2022) 13 SCC 401. 

82. By expanding the scope of Articles 21, 32, 48-
A, 51-A(g), this Court has guaranteed the right to 
a pollution-free environment for a holistic 
existence. Most crucially, the expansion of right to 
life under Article 21 by this Court has become a 
touchstone to determine many environmental 
concerns. In Subhash Kumar v. State of Bihar, this 
Court explicitly held the following: (SCC p. 604, 
para 7)  [Para 82] 
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"7.... Right to life is a fundamental right under 
Article 21 of the Constitution and it includes the 
right of enjoyment of pollution-free water and air 
for full enjoyment of life." 

83. …“The constitutionally-protected fundamental 
right to life and liberty has been extended through 
judicial creativity to cover unarticulated but 
implicit rights such as the right to a wholesome 
environment.... The right was recognised as part 
of the right to life in 1991....The Court has since 
fleshed out the right to a wholesome environment 
by integrating into Indian environmental 
jurisprudence not just established but even 
nascent principles of international environmental 
law.” [Para 83] 

87. … “49. The environmental rule of law, at a 
certain level, is a facet of the concept of the rule of 
law. But it includes specific features that are 
unique to environmental governance, features 
which are sui generis. The environmental rule of 
law seeks to create essential tools conceptual, 
procedural and institutional to bring structure to 
the discourse on environmental protection. It does 
so to enhance our understanding of environmental 
challenges of how they have been shaped by 
humanity's interface with nature in the past, how 
they continue to be affected by its engagement 
with nature in the present and the prospects for 
the future, if we were not to radically alter the 
course of destruction which humanity's actions 
have charted. The environmental rule of law seeks 
to facilitate a multi-disciplinary analysis of the 
nature and consequences of carbon footprints and 
in doing so it brings a shared understanding 
between science, regulatory decisions and policy 
perspectives in the field of environmental 
protection. It recognises that the "law" element in 
the environmental rule of law does not make the 
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concept peculiarly the preserve of lawyers and 
Judges. On the contrary, it seeks to draw within 
the fold all stakeholders in formulating strategies 
to deal with current challenges posed by 
environmental degradation, climate change and 
the destruction of habitats. The environmental rule 
of law seeks a unified understanding of these 
concepts.” [Para 87] 

True copy of Municipal Corporation of Greater 
Mumbai v. Ankita Sinha & Others, (2022) 13 SCC 
401 is annexed as Annexure No. 4. 

 

 

10. That the Pollution Index Score of Slaughterhouses and meat 

processing units is 87.5 (Red Category). It is pointed out that several 

industries with lower pollution index (PI) than slaughterhouses are 

also covered under the ambit of EIA Notification. Examples of such 

industries are mining of minerals (75), coal washeries (50), asbestos 

milling (75), sugar industry (65) etc. In fact, coal washeries (50) and 

induction/arc furnaces (50) are orange category industries covered 

under the EIA Notification. True copy of a chart showcasing PI Scores 

and Categorisation of some major industries covered under the EIA 

Notification is annexed as Annexure No. 5. 

 

11. It is reiterated that commercial difficulties cannot be a ground to seek 

exemption from the rigors of environmental laws which are framed to 

protect and advance Right to Life under Article 21. [Reference is drawn 

to- Tapas Guha & Ors. v. Union of India & Ors. Civil Appeal No. 4603-

4604 of 2024, SC]. [at Pg. 1372, Rejoinder by the Applicant to 

Counter Affidavit filed by Respondent No. 4. True copy of Tapas 

Guha & Ors. v. Union of India & Ors. Civil Appeal No. 4603-4604 of 2024 

is annexed as Annexure No. 6.  

 

 

111573



PRAYER 

In light of the aforesaid Submissions, humbly prayed that this Hon’ble 

Tribunal may be pleased to direct that the following recommendations 

of the Expert Committee headed by Dr. S. R. Wate be forthwith 

implemented:- 

“A. All slaughterhouses need to obtain prior environmental clearance 

under the EIA Notification, 2006. As per ‘Prevention of Cruelty to Animals 

(Slaughter House) Rules, 2001’; a place is considered to be a 

slaughterhouse wherein 10 or more animals are slaughtered every day 

and is duly licensed or recognized under a Central, State or Provincial Act 

or any rules or regulations made thereunder.  

B. The stand alone slaughterhouses, wherein 10-50 large animals per 

day or equivalent 60-300 small animals per day or combination thereof 

are slaughtered, will be appraised as Category B Projects for prior 

environmental clearance. The stand alone Meat Handling & Processing 

units having production of 1-5 tonnes of meat per day shall be appraised 

as category B projects. 

C. The stand alone slaughterhouses, wherein >50 large animals are 

slaughtered per day or equivalent >300 small animal per day or a 

combination thereof are slaughtered, will be appraised as category A 

projects for prior environmental clearance. In the case of stand-alone 

Meat Handling & Processing units having production of >5 tonnes of meat 

per day shall be appraised as category A projects. 

D. In case of integrated Slaughterhouse and Meat Handling & Processing 

units, project/activity shall be appraised as per slaughtering activity.  

E. Poultry meat and/ or Fish processing/ freezing units or combination 

thereof (stand alone slaughterhouses, if applicable or integrated with 

meat Handling & Processing units or combination thereof) with a 
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production capacity of 1- 5 tonnes of meat per day shall be appraised as 

category B project.  

F. Poultry meat and/ or Fish processing/ freezing units or combination 

thereof (stand alone slaughterhouses, if applicable or integrated with 

meat Handling & Processing units or combination thereof) with a 

production capacity of >5 tonnes of meat per day shall be appraised as 

category A project 

G. All Category B project will be appraised as Category BI projects.” 

 

FILED BY: 

DELHI 
DATED: 23.01.2025 

       
             

                                                     
               

Esha Dutta & Shaalini Agrawal 
Counsels for Applicant 

A-2, Kailash Colony, New Delhi 
D/2467/2013; UP/10022/2021. 

      Ph: 9818448799; 9984940990. 
     Email: eshadutta7@gmail.com 
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APPENDIX I 

(See paragraph – 6) 

FORM 1 

(I) Basic Information

Name of the Project:

Location / site alternatives under consideration:

Size of the Project: *

Expected cost of the project:

Contact Information:

Screening Category:

• Capacity corresponding to sectoral activity (such as production capacity for

manufacturing, mining lease area and production capacity for mineral

production, area for mineral exploration, length for linear transport

infrastructure, generation capacity for power generation etc.,)

(II) Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.)

S.No. Information/Checklist confirmation Yes/No 

Details thereof (with 
approximate quantities /rates, 
wherever possible) with source 

of information data 

1.1 Permanent or temporary change in land use, 

land cover or topography including increase 

in  intensity of land use (with respect to 

local     land use plan)  

1.2 Clearance of existing land, vegetation and 

buildings? 

1.3 Creation of new land uses? 

1.4 Pre-construction investigations e.g. bore 

houses, soil testing? 

1.5 Construction works? 

Annexure No. 1161578
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1.6 Demolition works? 

 
  

1.7 Temporary sites used for construction works 

or 

      housing of construction workers? 

  

1.8 Above ground buildings, structures or 

      earthworks including linear structures, cut 

and 

  fill or excavations 

  

1.9 Underground works including mining or     

tunneling? 
  

1.10 Reclamation works? 

 
  

1.11 Dredging? 

  

  

1.12 Offshore structures?   

1.13 Production and manufacturing processes? 

 
  

1.14 Facilities for storage of goods or materials? 

 

  

1.15 Facilities for treatment or disposal of solid 

waste or liquid effluents? 
  

1.16 Facilities for long term housing of 

operational        workers? 
  

1.17  New road, rail or sea traffic during 

construction or operation? 

 

  

1.18  New road, rail, air waterborne or other 

transport infrastructure including new or 

altered routes and stations, ports, airports etc? 

 

  

1.19  Closure or diversion of existing transport 

routes or infrastructure leading to changes in 

traffic 

        movements? 

   

 

  

1.20 New or diverted transmission lines or 

pipelines? 
  

1.21 Impoundment, damming, culverting, 

realignment or other changes to the 

hydrology   of watercourses or aquifers? 

  

1.22 Stream crossings? 

 
  

1.23 Abstraction or transfers of water form ground 

or surface waters? 
  

1.24 Changes in water bodies or the land surface 

affecting drainage or run-off? 
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1.25 Transport of personnel or materials for 

construction, operation or decommissioning? 
  

1.26 Long-term dismantling or decommissioning 

or restoration works? 
  

1.27 Ongoing activity during decommissioning 

which could have an impact on the 

environment? 

  

1.28 Influx of people to an area in either 

temporarily or permanently? 
  

1.29 Introduction of alien species? 

 

  

1.30 Loss of native species or genetic diversity? 

 
  

1.31 Any other actions? 

 
  

 

 
 

2.  Use of Natural resources for construction or operation of the Project (such as land, 

water, materials or energy, especially any resources which are non-renewable or in 
short supply): 

 

 

 

S.No. 

 

Information/checklist confirmation  

 

Yes/No 

Details thereof (with 
approximate quantities /rates, 
wherever possible) with source 

of information data 

2.1 Land especially undeveloped or agricultural 

land (ha) 

 

 

  

2.2  Water (expected source & competing users) 

unit: KLD 

  

2.3 Minerals (MT)   

 

2.4  Construction material – stone, aggregates, 

sand / soil (expected source – MT) 

  

2.5 Forests and timber (source – MT)   

2.6 Energy including electricity and fuels 

(source, competing users) Unit: fuel (MT), 

energy (MW) 

  

2.7 Any other natural resources (use appropriate 

standard units) 
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3.     Use, storage, transport, handling or production of substances    or materials, 
which could be harmful to human health or the environment or raise 
concerns about   actual or perceived risks to human health. 

 
 

 
 

S.No. 

 
 

Information/Checklist confirmation 

 
 

Yes/No 

Details thereof (with 
approximate 

quantities/rates, wherever 
possible) with source of 
information data 

3.1 Use of substances or materials, which are 

hazardous (as per MSIHC rules) to human health or 

the environment (flora, fauna, and 

 water supplies) 

  

3.2 Changes in occurrence of disease or affect disease 

vectors (e.g. insect or water borne diseases) 

  

3.3 Affect the welfare of people e.g. by changing living 

conditions? 

  

3.4 Vulnerable groups of people who could be affected 

by the project e.g. hospital patients, children, the 

elderly etc., 

  

3.5 Any other causes 

 

  

 
 
4. Production of solid wastes during construction or operation or    

decommissioning (MT/month) 

 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data 

4.1 Spoil, overburden or mine wastes   

4.2 Municipal waste (domestic and or commercial        

wastes) 

  

4.3 Hazardous wastes (as per Hazardous Waste        

Management Rules) 

  

191581



 23

4.4 Other industrial process wastes 

 

 

  

4.5 Surplus product 

 

  

4.6 Sewage sludge or other sludge from effluent        

treatment 

  

4.7 Construction or demolition wastes   

4.8 Redundant machinery or equipment   

4.9   Contaminated soils or other materials   

4.10 Agricultural wastes 

 

  

 

 

 

4.11 Other solid wastes 

 

 

  

 
   

5. Release of pollutants or any hazardous, toxic or noxious substances to air 

(Kg/hr) 
 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 
information data 

5.1 Emissions from combustion of fossil fuels from 

stationary or mobile sources 

  

5.2 Emissions from production processes   

5.3 Emissions from materials handling including   

storage or transport 

  

5.4 Emissions from construction activities including 

plant and equipment 

  

5.5 Dust or odours from handling of materials 

including construction materials, sewage and  

waste 
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5.6    Emissions from incineration of waste   

5.7 Emissions from burning of waste in open air (e.g. 

slash materials, construction debris) 

  

5.8 Emissions from any other sources 

 

  

 
 

 
6. Generation of Noise and Vibration, and Emissions of  Light and Heat: 

 

 
 
 

S.No. 

 
 
 

Information/Checklist confirmation 

Yes/No Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data with 
source of information 

data 

6.1   From operation of equipment e.g. engines, 

ventilation plant, crushers 

 

 

  

 

 

 

 

 

6.2   From industrial or similar processes 

 

  

6.3   From construction or demolition   

6.4  From blasting or piling 

 

  

6.5  From construction or operational traffic 

 

  

6.6 From lighting or cooling systems 

 

  

6.7  From any other sources   

 

 

211583
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7. Risks of contamination of land or water from releases of    pollutants into the 

ground or into sewers, surface waters, groundwater, coastal waters or the sea: 

 
 

 
 

S.No. 

 
 

Information/Checklist confirmation 

 
 

Yes/No 

Details thereof (with 
approximate 

quantities/rates, wherever 
possible) with source of 
information data 

7.1  From handling, storage, use or spillage of 

hazardous materials 

  

7.2  From discharge of sewage or other effluents to 

water or the land (expected mode and place of 

      discharge) 

 

  

 

 

 

 

 

7.3  By deposition of pollutants emitted to air into the 

land or into water 

 

  

7.4  From any other sources 

 

  

7.5  Is there a risk of long term build up of pollutants in 

the environment from these      sources? 

 

  

 

8. Risk of accidents during construction or operation of the Project, which could 
affect human health or the environment 

 

 
 
S.No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 
possible) with source of 

information data 

8.1 From explosions, spillages, fires etc from storage, 

handling, use or production of hazardous 

substances 

  

8.2 From any other causes 

 

  

8.3 Could the project be affected by natural disasters 

causing environmental damage (e.g.     floods, 

earthquakes, landslides, cloudburst etc)? 

 

 

  

221584
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9. Factors which should be considered (such as consequential development) which 
could lead to environmental effects or the potential for cumulative impacts   with    

other existing or planned activities in the locality 

 

 

 
 
S. No. 

 
 
Information/Checklist confirmation 

 
 
Yes/No 

Details thereof (with 
approximate 
quantities/rates, wherever 

possible) with source of 
information data  

9.1 Lead to development of supporting.  
 lities, ancillary development or development 

stimulated by the project which could have 

impact on the environment e.g.: 

 

•  Supporting infrastructure (roads, power supply, 

waste or waste water treatment, etc.) 

 

•      housing development 

 

•      extractive industries 

 

•      supply industries 

 

•      other 

 

  

9.2 Lead to after-use of the site, which could havean 

impact on the environment 

  

9.3 Set a precedent for later developments   

9.4 Have cumulative effects due to proximity to other 

existing or planned projects with similar    effects 

 

 

  

 

(III) Environmental Sensitivity 
   

 
 

S.No. 

 
 

Areas 

 
 

Name/ 
Identity 

 
Aerial distance (within 15 

km.) 
Proposed project location 
boundary 

 

1  Areas protected under international conventions,   

national or local legislation for their ecological,    

landscape, cultural or other related value 

  

231585
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2 Areas which are important or sensitive for 

ecological reasons - Wetlands, watercourses or 

other water bodies, coastal zone, biospheres, 

mountains, forests 

3 Areas used by protected, important or sensitive 

species of flora or fauna for breeding, nesting, 

foraging, resting, over wintering, migration 

4  Inland, coastal, marine or underground waters 

5  State, National boundaries 

6  Routes or facilities used by the public for access 

 to recreation or other tourist, pilgrim areas 

7  Defence installations 

8  Densely populated or built-up area 

9  Areas occupied by sensitive man-made land uses 

(hospitals, schools, places of worship, community 

facilities) 

10 Areas containing important, high quality or scarce 

resources 

 (ground water resources, surface resources, 

forestry, agriculture, fisheries, tourism, minerals) 

11  Areas already subjected to pollution or 

environmental damage. (those where existing legal 

environmental standards     are exceeded) 

12  Areas susceptible to natural hazard which could 

cause the project to present environmental 

problems 

 (earthquakes, subsidence, landslides, erosion, 

flooding 

 or extreme or adverse climatic conditions) 

(IV). Proposed Terms of Reference for EIA studies

241586
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HANUMAN LAXMAN AROSKAR v. UNION OF INDIA (Dr Chandrachud, J.) 433 

60. Under the 2006 N oti:fication, the process of obtaining an EC 
commences from the production of the information stipulated in Form 1/Form 
1-A. Crucial information regarding the particulars of the proposed project is 
sought to enable EAC or SEAC to prepare comprehensive ToR which the 
applicant is required to address during the course of the preparation of the EIA. 
Some of the information sought is produced thus: 

60.1. Construction, operation or decommissioning of the project involving 
actions, which will cause physical changes in the locality (topography, land 
use, changes in water bodies, etc.). 

60.2. Use of natural resources for construction or operation of the project 
(such as land, water, materials or energy, especially any resources which are 
non-renewable or in short supply). 

60.3. Use, storage, transport, handling or production of substances or 
materials, which could be harmful to human health or the environment or raise 
concerns about the actual or perceived risks to human health. 

60.4. Production of solid wastes during construction, operation or 
decommissioning. 

60.5. Release of pollutants or any hazardous, toxic or noxious substances 
to air. 

60.6. Generation of noise and vibration, and emissions of light and heat. 

60.7. Risks of contamination of land or water from releases of pollutants 
into the ground or into sewers, surface waters, groundwater, coastal waters or 
the sea. 

60.8. Risk of accidents during construction or operation of the project, 
which could affect human health or the environment. 

60.9. Environment sensitivity which includes, amongst other things, the 
furnishing of the following details: 

60.9.1. Areas protected under international and national legislation. 

60.9.2. Ecologically sensitive areas. 

60.9.3. Areas used by protected, important or sensitive species of flora or 
fauna. 

61. Under the 2006 N oti:fication, EC process is based on the information 
provided by the applicant in Form 1. That the information provided in Form 1 
is crucial can be borne from the following circumstances: 

61.1. EAC or SEAC, as the case may be, formulates comprehensive ToRs 
on the basis of the information furnished in Form 1 which addresses all possible 
environmental concerns. It is on the basis of ToR, that further studies and the 
EIA are carried out on the impact of the proposed project on the environment. 

61.2. At the appraisal stage, the regulatory authority examines the 
documents submitted by the applicant "strictly with reference to ToR" and 
communicates any inadequacy to EAC or SEAC. 

571619



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 34         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 581620



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 35         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 591621



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 36         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 601622



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 37         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 611623



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 38         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 621624



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 39         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 631625



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 40         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 641626



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 41         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 651627



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 42         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 661628



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 43         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 671629



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 44         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 681630



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 45         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 691631



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 46         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 701632



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 47         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 711633



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 48         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 721634



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 49         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 731635



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 50         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 741636



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 51         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 751637



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 52         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 761638



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 53         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 771639



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 54         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 781640



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 55         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 791641



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 56         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 801642



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 57         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 811643



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 58         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 821644



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 59         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 831645



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 60         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 841646



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 61         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 851647



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 62         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 861648



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 63         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 871649



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 64         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 881650



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 65         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 891651



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 66         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 901652



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 67         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 911653



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 68         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 921654



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 69         Monday, July 15, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 931655



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 1         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd.

Annexure No. 3
941656



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 2         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 951657



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 3         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 961658



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 4         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 971659



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 5         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 981660



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 6         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 991661



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 7         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1001662



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 8         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1011663



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 9         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1021664



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 10         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1031665



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 11         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1041666



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 12         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1051667



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 13         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1061668



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 14         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1071669



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 15         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1081670



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 16         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1091671



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 17         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1101672



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 18         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1111673



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 19         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1121674



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 20         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1131675



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 21         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1141676



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 22         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1151677



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 23         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1161678



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 24         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1171679



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
SCC Online Web Edition: https://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 25         Thursday, January 23, 2025
SCC Online Web Edition, © 2025 EBC Publishing Pvt. Ltd. 1181680



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 1         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd.

Annexure No. 4
1191681



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 2         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1201682



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 3         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1211683



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 4         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1221684



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 5         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1231685



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 6         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1241686



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 7         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1251687



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 8         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1261688



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 9         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1271689



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 10         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1281690



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 11         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1291691



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 12         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1301692



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 13         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1311693



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 14         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1321694



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 15         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1331695



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 16         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1341696



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 17         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1351697



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 18         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1361698



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 19         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1371699



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 20         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1381700



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 21         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1391701



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 22         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1401702



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 23         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1411703



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 24         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1421704



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 25         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1431705



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 26         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1441706



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 27         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1451707



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 28         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1461708



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 29         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1471709



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 30         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1481710



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 31         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1491711



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 32         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1501712



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 33         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1511713



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 34         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1521714



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 35         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1531715



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 36         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1541716



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 37         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1551717



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 38         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1561718



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 39         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1571719



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 40         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1581720



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 41         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1591721



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 42         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1601722



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 43         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1611723



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 44         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1621724



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 45         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1631725



-----------------------------------------------------------------------------------------------------------------------------------------------------------
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
TruePrint™ source:  Supreme Court Cases, © 2024 Eastern Book Company. The text of this version of
SCC Online Web Edition: http://www.scconline.com
Printed For: Ms. Priyanka Bangari
Page 46         Friday, April 12, 2024
SCC Online Web Edition, © 2024 EBC Publishing Pvt. Ltd. 1641726



S. 
No. 

Industries covered under the EIA Notification along 
with relevant serial numbers assigned in the EIA 
Notification. 

PI Score Category 

1. Mining of minerals [1(a)], Mineral beneficiation [2(b)]. 75 Red 
2. Offshore and onshore oil and gas exploration, 

development & production. [1(b)] 
83 Red 

3. Thermal Power Plants [1(d)] 85 Red 
4. Nuclear Power projects and processing of nuclear fuel. 

[1(e)] 
75 Red 

5. Coal Washeries [2(a)] 50 Orange 
6. Cement Plants [3(b)] 75 Red 
7. Petroleum Refining Industry [4(a)] 95 Red 
8. Coke Oven Plants [4(b)] 70 Red 
9. Asbestos milling and asbestos based products. [4(c)] 75 Red 
10. Chlor- Alkali Industry [4(d)] 80 Red 
11. Chemical Fertilisers (All projects) [5(a)] 

Note: Fertilizer (excluding formulation)- PI score is 90 
(Red). Fertilizer (granulation/formulation/blending only)- 
PI score is 50 (Orange). 

90 Red 

12. Pesticides Industry and pesticide specific intermediates 
(excluding formulations). [5(b)] 

75 Red 

13. Petro chemical complexes (industries based on 
processing of petroleum fractions & natural gas and/or 
reforming to aromatics) [5(c)] 

95 Red 

14. Manmade fibres manufacturing/Rayon [5(d)] 85 Red 
15. Petrochemical based processing (processes other than 

cracking and reformation and not covered under the 
complexes) [5(e)] 

95 Red 

16. Synthetic Organic Chemicals Industry (dyes & dye 
intermediates; bulk drugs and intermediates excluding 
drug formulations; synthetic rubbers; basic organic 
chemicals, other synthetic organic chemicals and 
chemical intermediates) [5(f)] 

70 

Dye- 75 
Rubber-55 

Red 

Dye- Red 
Rubber- Orange 

17. Distilleries [5(g)] 100 Red 
18. Integrated Paint Industry [5(h)] Manufacturing 

– 70
Paint
blending/mixing
- 50

Manufacturing 
– Red
Paint
blending/mixing
- Orange

19. Pulp & paper industry excluding manufacturing of paper 
from waste paper and manufacture of paper from ready 
pulp without bleaching. [5(i)] 

95 Red 

20. Sugar Industry [5(j)] 65 Red 
21. Induction/arc furnaces/cupola furnaces 5TPH or more. 

[5(k)] 
50 Orange 

22. Oil & gas transportation pipe line (crude and 
refinery/petrochemical products); passing through 

37.5 Green 

POLLUTION INDEX SCORE OF SOME MAJOR INDUSTRIES COVERED UNDER THE 
EIA NOTIFICATION.

Annexure No. 5
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national parks/sanctuaries/coral reefs/ecologically 
sensitive areas including LNG Terminal. [6(a)] 

23. Isolated Storage & Handling hazardous chemicals (As per 
threshold planning quantity indicated in column 3 of 
schedule 2 and 3 of MSIHC Rules 1989 amended 2000). 

- Red 

24. Airports [7(a)] 75 Red 
25. All ship breaking yards including ship breaking units. 

[7(b)] 
80 Red 

26. Ports, Harbours. [7(e)] 85 Red 
27. Highways [7(f)] 50 Orange 
28. Building and Construction Projects [8(a)] 50 Orange 

*PI Score of Slaughterhouses/meat processing units is 87.5 (Red category).
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2024 INSC 399

1 

Reportable 

IN THE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 

Civil Appeal Nos 4603-4604 of 2024 

Tapas Guha & Ors    … Appellants 

Versus 

Union of India & Ors     … Respondents 

J U D G M E N T 

Dr Dhananjaya Y Chandrachud, CJI 

1. Application for intervention is allowed.

2. These Appeals arise from an order dated 25 January 2024 of the Eastern Zone Bench of

the National Green Tribunal.

3. The Ministry of Civil Aviation of the Union Government decided to build a commercial

Airport at Silchar in Assam since the existing defence airport is not suitable for domestic

civilian operations.

4. Three tea estates, namely, (i) Doloo; (ii) Khoreel; and (iii) Silcoorie were identified by the

Government of Assam for the sites of the airport.  The Airport Authority of India1

conducted a feasibility study and chose Doloo as the site for a new Greenfield Airport on

1“AAI” 

Annexure No. 61671729



2 
 
 

land admeasuring approximately 335 hectares. AAI made a request for additional land, 

following which an adjacent area in the same tea estate admeasuring 69 hectares was 

identified.  About 173 dwelling units are situated on the additional area of 69 hectares. 

The total land area thus admeasures 404 hectares.  

 
5. The appellants moved the National Green Tribunal with the grievance that though in 

terms of the Notification dated 14 September 2006 of the Ministry of Environment and 

Forests, an Environmental Clearance is required for the construction of an airport, the site 

has been cleared of shade trees and tea bushes despite the absence of such a 

clearance. The Appellant raised concerns regarding:  

(i) extensive eviction leading to uprooting of 41,95,909 tea bushes, over 10,000 shade 

trees, and land acquisition in two divisions of the Tea Estate;  

(ii) ongoing site clearance of 325 hectares with massive uprooting and felling;  

(iii) imposition of Section 144 CrPC during eviction, utilizing 1050 bulldozers and 

excavators to clear 2500 bighas for the airport;  

(iv) the airport project being Category-A, with site clearance already underway 

without prior Environmental Clearance, violating EIA Notification, 2006. 

Additionally, the proposed Airport falls under Category 'A', necessitating scoping, 

public consultation as per EIA Notification, 2006; however, post-eviction, no 

"public" remains for consultation in affected areas. 

 
6. The National Green Tribunal2, by its order dated 25 January 2024, dismissed the OA. 

The NGT held that an Environmental Impact Assessment Report was awaited and the 

Environmental Clearance for the airport has not been granted. Yet it held that the 

 
2 NGT 
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plea of the appellants for an order of restraint on the grant of site clearances and in 

principle approvals was without merit at that stage. The NGT also observed that the 

mere inclusion of a clause under the head 'Environment Clearances' in the form of 

said Notification does not deem the same to be mandatory for purposes of the EIA 

assessment study.  

 
7. The Appeals were taken up by this Court on 22 April 2024. The Petitioners have been 

represented by Mr Prashant Bhushan. Mr Tushar Mehta, Solicitor General appears for 

the respondents. Mr Gopal Sankaranarayan, senior counsel has appeared for the 

intervenors. It is an admitted position that an Environmental Clearance is required for 

the project of setting up the airport and no such clearance has been issued.  

Paragraph 2 of the Notification dated 14 September 2006 is in the following terms: 

“2. Requirements of prior Environmental Clearance (EC): The 
following projects or activities shall require prior 
environmental clearance from the concerned regulatory 
authority, which shall hereinafter referred to be as the 
Central Government in the Ministry of Environment and 
Forests for matters falling under Category 'A' in the 
Schedule and at State level the State Environment 
Impact Assessment Authority (SEIAA) for matters falling 
under Category 'B' in the said Schedule, before any 
construction work, or preparation of land by the project 
management except for securing the land, is started on 
the project or activity: 

(i)  All new projects or activities listed in the Schedule 
to this notification; 

(ii)  Expansion and modernization of existing projects 
or activities listed in the Schedule to this 
notification with addition of capacity beyond the 
limits specified for the concerned sector, that is, 
projects or activities which cross the threshold 
limits given in the Schedule, after expansion or 
modernization; 
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(iii)  Any change in product - mix in an existing 
manufacturing unit included in Schedule beyond 
the specified range.” 

 The construction of airports in item 7(a) of the Schedule.  

8. By the order of this Court dated 22 April 2024, the Secretary of the District Legal 

Services Authority, Cachar was directed to visit the site and submit a report to this 

Court on: 

(i) Whether any felling of shade trees had taken place;  

(ii) Whether any eviction at the site had taken place; and 

(iii) The nature of the activities which have been carried out at the site. 

 

9. At this stage, it would be material to note that contrary to the assertions of the 

appellants, on 22 April 2024, an affidavit was filed by the Joint Secretary to the 

Government of Assam in the General Administration Department stating that:         

(i) there has been no felling of shade trees at the site in question;   

(ii) no eviction of individuals or households had taken place from the land under 

consideration since the tract was not inhabited; and  

(iii) removal of tea bushes “occurs routinely even as part of regular tea cultivation” 

for which no environmental clearance is required.   

Annexed to the affidavit is a letter dated 22 April 2024 (issued on the same date as 

the affidavit) by the Member Secretary of the State Environment Impact Assessment 

Authority, Assam to the Member Secretary, SEIAA, Assam in the following terms : 

“Inviting reference to the subject cited above, this is to inform 
you that the matter has been referred by the Special Chief 
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Secretary (Environment & Forest), Govt. of Assam, inviting 
comments / opinion as to the requirement of prior 
Environmental Clearance (EC) for clearance of Tea bushes, 
uprooting /removal of shade / cover crops in respect of Doloo 
Tea Estate.  On careful perusal of the averments made in the 
instant petition, it is to be stated herein that cultivation of Tea in 
Assam is falling within the category of Special Cultivation for 
which the Govt. of Assam / District Commissioner allot land 
within the ambit of Rules under the Assam Land and Revenue 
Regulation, 1886. 

It is pertinent to point out here that in a tea garden, tea bushes 
and shade trees are removed and uprooted in regular intervals 
once the trees grow old and there is loss of production of tea.  
Generally, Siris  tree species (Albizia lebbeck/albizzia procera) 
which are fast growing indigenous species of trees in Assam, are 
planted as shade trees/cover crops and primarily used to meet 
the requirement of fuel wood for workers in the tea gardens. 

As per the Assam Tea Garden Act / Policy, clearing of tea 
bushes and shade trees are permissible.  Moreover, tea bushes 
are considered as agricultural crops (Special Cultivation) and 
uprooting activity of such tea bushes and shade trees do not fall 
under any of the project / activity to the Schedule of the EIA 
Notification S.O. 1533(E) Dated 14.09.2006. 

This is submitted for favour of your kind perusal and needful 
action.” 

10. In pursuance of the directions of this Court, Ms Salma Sultana, a judge in the district 

judiciary in the State of Assam, posted as Secretary to the District Legal Services 

Authority Kachar submitted a report dated 27 April 2024.  The report, inter alia, 

indicates that 89 shade trees were found to be cut.  Ms Sultana has also stated that 

“the entire area is mostly a dense forest, therefore, other possible cut down shade 

trees were not visible due to dense forest and thick bushes”.  The report also indicates 

that according to the statement of the Circle Officer, Shri Arunjyoti Das, 41,95,909 tea 

bushes have been uprooted. 

 
11. The Secretary of the District Legal Services Authority recorded statements on oath of  

witnesses who were tea garden workers, the Garden Manager, Circle Officer and 
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Patwari among other persons.  Several witnesses who were examined by the officer 

appointed by this Court have stated that:  

 
(i) tea bushes were uprooted from Doloo Tea Estate Airport site with the help of 

JCBs in the month of May 2022;  

(ii) the entire operation took place over three days and involved the use of about 

200 to 250 JCBs ‘day and night’;  

(iii) shade trees were cut and uprooted; and  

(iv) during the operation the inhabitants were prevented from moving out of their 

homes. 

 
12. The Court must take cognizance of the fact that the statements of these witnesses 

have not been tested on the anvil of cross-examination.  At the same time, at this 

stage, it would prima facie appear that these statements would match with the 

statement of the Circle Officer to the effect that 41,95,909 tea bushes have been 

uprooted.   

 
13. The contention of the State Government in the affidavit, which was tendered before 

this Court on 22 April 2024, was that tea bushes are removed routinely “even as a part 

of regular tea cultivation” for which no prior Environmental Clearance is required.  To 

support this submission, reliance was placed on the communication of the Member 

Secretary of the SEAC in Assam which also records that in a tea garden tea bushes 

and shade trees are removed and uprooted at regular intervals once the trees grow 

old and there is a loss of production of tea.  The letter dated 22 April 2024 is a self-

serving document prepared on the same date as the affidavit.  
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14. What warrants attention, however, is that in the present case, the clearance of the 

site cannot be unequivocally attributed to the cultivation activities of the tea estate. 

The clearance was evidently not a part of the regular maintenance of the tea estate 

but to facilitate the proposed new airport. The Solicitor General sought to urge that 

the possession of the site was handed over in June 2022 and hence the destruction 

of the vegetation in May 2022 was not by the respondents but likely by the inhabitants. 

It is inconceivable that an organized operation involving over 200-250 JCBs was done 

at the behest of the tea garden workers. Moreover, it has emerged that on 11 May 

2022 orders were issued by the District Magistrate under Section 144 CrPC. This was a 

prelude to the organized activities which took place in the month of May 2022, as 

recorded in the statements appended to the report of the DLSA. The affidavit of the 

Joint Secretary to the State government has been rather liberal with the truth by 

suppressing the actual state of facts.  

 
15. Paragraph 2 of the notification dated 14 September 2006 requires prior Environmental 

Clearance “before any construction work or preparation of land by the project 

management is carried out except for the securing of land”.  The nature of the 

activities which were carried out at the site was evidently of an extensive nature and 

is in breach of paragraph 2 of the notification. 

 
16. There was a complete abdication of adjudicatory duties by the NGT to verify the 

authenticity of the grievance of the appellants.  As an expert body which has been 

formed under a statute enacted by the Parliament, in the interest of the preservation 

of the environment, it was first and foremost the duty of the Tribunal to verify the 

authenticity of the grievance of the appellants.  
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17. The Tribunal, however, simply dismissed the OA having come to the conclusion that 

no Environmental Clearance had been issued.  If the Tribunal were to enquire into the 

matter even on a prima facie assessment, the facts which have emerged before this 

Court would have come on the record.  The perfunctory dismissal of the case by the 

NGT not only reflects a lack of due diligence but also demonstrates a disregard for 

the gravity of the environmental concerns raised by the appellants. This casual, if not 

callous, approach to adjudication not only undermines the integrity of the judicial 

process but also compromises the very purpose for which the NGT was established – 

to safeguard the environment, ensure sustainable development and facilitate the 

effective and expeditious disposal of cases related to the protection and 

conservation of the environment, forests, and other natural resources. Such 

negligence on the part of the Tribunal sets a concerning precedent, eroding public 

trust in the efficacy of environmental governance mechanisms.  

 
18. The State Government has filed an application for directions before this Court seeking 

the initiation of proceedings against the appellants allegedly for having misled this 

Court into passing of the order dated 22 April 2024.  During the course of the hearing, 

the Solicitor General has stated that the application is not being pressed.   

 
19. From the material which has been placed on the record, we are clearly of the view 

that the authorities, in the present case, have acted in violation of the provisions 

contained in Para 2 of the notification dated 14 September 2006 by carrying out an 

extensive clearance at the site even in the absence of an Environmental Clearance.  

 
20. The State Government has emphasised the need for establishing a civilian airport at 

Silchar which has led to the proposal to set up a Greenfield Airport on land 
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admeasuring 335 hectares to which an additional component of 69 hectares has 

been added. The decision on whether an airport is situated at a particular place is a 

matter of policy.  However, when the law prescribes specific norms for carrying out 

activities requiring an Environmental Clearance, those provisions have to be strictly 

complied with.  

 
21. Environmental regulations are in place precisely to ensure that developmental 

projects, such as the establishment of airports, are undertaken in a manner that 

minimizes adverse ecological impacts and safeguards the well-being of both the 

environment and local communities. While acknowledging the importance of 

infrastructure development, it is paramount that such projects proceed in harmony 

with environmental laws to prevent irreparable damage to ecosystems and 

biodiversity. The requirement for Environmental Clearance serves as a crucial 

safeguard against unchecked exploitation of natural resources and helps uphold the 

principles of sustainable development- which safeguards the interests of both present 

and future generations. Therefore, while the decision to establish an airport may serve 

broader policy objectives, it must be executed within the confines of legal 

frameworks designed to protect the environment and ensure responsible resource 

management. Failure to adhere to these norms not only undermines the integrity of 

environmental governance but also risks long-term environmental degradation and 

societal discord. 

 
22. Setting up an airport is specifically within the ambit of Entry 7 of the Schedule to the 

notification dated 14 September 2006.  Admittedly, no Environmental clearance has 

been issued till date. Development has to be in conformity with environmental 
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standards prescribed by the law. 

23. In consequence, there shall be a direction that absolutely no activity shall be carried

out in breach of the provisions of the Notification dated 14 September 2006 at the site

of the proposed greenfield airport at Silchar.

24. In the event that any application for the grant of Environmental Clearance has been

filed or is filed hereafter, the processing of the application shall take place on the

basis of the condition of the site as it existed prior to the date on which the illegal

clearance of the tea bushes and shade trees took place in the proposed site of the

greenfield airport.

25. In the above view of the matter, we allow the Appeals and set aside the impugned

order of the National Green Tribunal dated 25 January 2024.

26. Pending applications, if any, stand disposed of.

…...…...….......………………....…CJI. 
[Dr Dhananjaya Y Chandrachud] 

…...…...….......………………....…..J. 
[J B Pardiwala] 

…...…...….......………………....…..J. 
[Manoj Misra] 

New Delhi;  
May 06, 2024 
GKA

1761738



Shaalini Agrawal <shaaliniagrawal04@gmail.com>

Service of summary Reply being filed by the Original Applicant in OA No.
879/2022

Esha Dutta <eshadutta7@gmail.com> 27 January 2025 at 13:57
To: secy-moef@nic.in, mscb.cpcb@nic.in, animalwelfareboard@gmail.com, abhinav@chambersofabhinavmishra.in,
admin@chambersofabhinavmishra.in, "info@aimlea.com" <info@aimlea.com>, Gauri Maulekhi
<gaurimaulekhi@gmail.com>
Cc: Shaalini Agrawal <shaaliniagrawal04@gmail.com>, Siddharth Pandey <siddharth.pandey17@gmail.com>

Dear Sir,
Please find attached a summary Reply on behalf of  Original Applicant in OA No. 879/2022 to the Additional Affidavit
dated 26.11.2024 filed by the Respondent No.4/ AIMLEA before the Hon'ble National Green Tribunal. 
This is for your kind information, necessary action and record and constitutes service.
Thanking you,
Yours faithfully,
Esha Dutta
Advocate

Final Reply R4 for service.pdf
24282K
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